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JUDGEMENT 

HON I BLE SHR I  N. V 	 ~* Al~)MINISTRATELE  

In this appliCatiOn, the dispute relates to the 

appointment to the coibind post of Extra Departmental 

Mail Carrier and Extra Departmental Delivery Agent, 

PoothaVazhY post Office. The applicant commenced his 

service on this post as a . substitute of the regular 

incumbent. However, 	1.1.1990,whefl the regular 

incumbent P. K. Sasi was promoted the applicflt states 

t4&t he is continuing on a provisional basis. 

2. 	
When the selection process for regular appointment 

was initiated, the applicant was not called for interview 

and hence he filed this application seeking a direction 

to the respondents to consider him fyse1ecti0fl on a 

regular basis. 
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3. 	The respondents deny that the applicant is 

holding the post presently on provisional basis. It 

is urged that he is only a substitute of P. K. Sasi, 

the regular incumbent. It is adini \tted by the 

respondents that the applicant, is noteligible for 

onsideration because he does not satisfy the 

qualification relating to residence which requires 

that he should be a  permanent resident of the Pampady 
LL 

• 	 South, from where rnail$ originateji and terminates. 

• 	. 	4. 	The learned counsel for the applicant contended 

that the applicant is actually a resident in the 

delivery zone of Poothuvazhy Post Office where the 

post of Extra Departmental Delivery Agent has to be 

filled. He submitted that according to the departmental 

instructions he fully satisfies the qualifications 

regarding residence. 

•. There are only two issues involved viz. (i)whether 

the applicant can be considered to be appointed 

provisionally as EDDA from 1.1.90 on the promotion of 

Shri P.K. Sasi and (ii) whether he satisfied the 

qualif.ica:tion regarding residence. 

It is admitted that the regular incumbent has 

been promoted as Postman from 1.1.90. Respondents 

state that. P. K. Sasi the regular EDDA is on.1eave 

without allowance, while officiating as Postman and 

hence the applicant is only a substitute of P. K. Sasi. 

Whatever may be the compulsion of the. Department in 

resorting to this' practice, we are satisfied that if a 

person is appointed to a post of EDDA after the regular 

incumbent has taken over charge of another post in the 

department it has to be.treated as a provisional 

appointment. 
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We have seen the departmental instructions relating 

to residence qualification. We notjOe that the Mail 

Carrier should be a permanent resident of the station of 

the main post office or the place from where the mail 

originates/terminates. The Extra DeParnental Delivery 

Agent should stay, as far as possible, in or nar the 

place of work. We are of the view that the Stipulation 

in regard to Extra Departme'rital Mail Carrier implies that 

he can bea resident of either (a) the place from where 

the mail originates or (b) the place where these mails 

ultimately terminate. Therefore, it cannot be that 

Pampady South is the only relevant place of residence for 

an E.D.Mail Carrier. For, there should be another place 

where the mail terminates which should also satisfy the 

qualification for residence for this purpose. In any case, 

as far as the applicant is concerned, as he is being 

• 	
considered for the combined post of E.D. Mail Carrier 

and E.D. Delivery Agent, it is sufficient if he satisfies 

the residence condition prescribed fo± any one of these 

posts. AS he is permanently resident in the delivery 

• zone of Poothuvazhy Post Office, we are of the view that 

he fully satisfies the condition of reidence. 

By aninterim order, we had directed the 

respondents to hold the selection in which the applicant 

was allowed provisionall to appear with the further 

direction that the result of the interview should not be  

published. It is submitted by the respondents that the 

interview in which the - applicant participated on our 

direction has been held. In the circumstances mentioned 

above, we hold that the applicant was entitled to be 

considered in the regular selection along with other 

candidates. 
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9, 	Though the reSpondents have submitted in their 

reply that the applicant is not entitled to any preferene 

on the ground of being Scheduled Caste, the applicant 

has submitted Annexure-I letter by the DG P&T dated 

8.3.1978 in this behalf on which he relies for this 

claim. 

As the applicant has prayed that he be considered 

for selection and we have come to the conclusion that 

he is eligible for such consideration, we direct the 

respondents to Select in accordance with jaw the 

candidate for regular appointment from those who were 

interviewed and in respect of which the particulars of 

Annexure R-2(b) have been filed 1  keeping in view the 

prayer rñade by the applicant that he is entitled to 

preferential ddnsidertion on the basis ofAnnexureI 

letter dated March, 1978 and other relevant instructions 

an6 app1oint.bim to the post of Extra Departmental Mail 

Carrier and Extra Departmental Delivery Agent, Poothavahy 

Post Office. On such appointment the interim order shall 

stand vacated. 

The application is disposed of with the above 

directions. 

(N. Dharmadan) 
	

(N. V. Krishnan) 
judicial Member 
	

Administrative Member 

19.9.90 
	 19.9.90 

krnn 

19 


